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‘ ““241 Shri Sat Narain Lather : Will the Minister for Agm:u}t,ura be
pleased to state whether there is atry proposal under consideration of the Goy-
ermment 0 consuruct a Rest House by Marker (‘ommitrm at Jutana, District
Jing ?
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(Members of the Congress Party cointinued raising slogans & there was
wrmeil in the House) R ‘

Agriculture Mmister (Shri Karan Singh Ddldl) Sir, [ beg {n move-

That Rule 104 of the Rules of Procedure and Conduct of Buqmcse. n the
House be suspanded in its application to the motion rcgardmg suspen-
sion of Shri Satwinder Singh Rana.
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M. Speaker : Motion moved- R
PR
- ThatRule 104 of the Rules of Procedurc, tmd ("cmduct of Buamem in the
House be suspended in its applmaucm to the motian ragardmg suspcm

sion of Shri Satwinder Singh Rava.

(Interruptions and noise)
Mr. Speaker : Question is-

ThatRule 104 of the Rules of medure and t‘:(mduct of Buames~. in the
House be Suspendad in its application 10 the mmmn regardmg Luspet-
gion of Shn ‘%fuwmdar Singh Rana.

The morr.:m was camed

Agr:cultm e Minister (5hn Kaxan ‘S‘.mgh Dalal) Sir, I also beg to move-

.Thal Shri Satiwinder Singh Rana, M.L.A. be suspended from the ser-
vice of the House for the remainder of the Session for his misconduc,
most irresponsible behaviour, unbecoming of the member of this august
House and his grossly disorderly conduct in the House. o
Mr. Speaker : Motion moved- |

" That Shri Satiwinder Singh Rana, MI.A. be su&pwndmd from the service

of the House for the remainder of the Session for his misconduet, most

irresponsibie behaviour, unbcmmmg of the member of this angust House
and his grossiy disorderly conduet in the House.”

{Taterruptions and noise)
Mr. Speaker : Question is-

That Shei Satiwinder Singh Rana, M.L.A. be ‘;uspmclud from the ser-
vice of the Hounse for the remainder of the Session for bis misconduct,
oSt 1rrr:3pmmble bebaviour, unbecoming of the member of this angust
House and his grossly disorderdy conduct in the House.

- The motion was carried.
Mr. Speaker : Shri Satwinder Singh Rana may now leave the House. '
(The Hon' ble Member continued raising slogans.)

. Mr. Speaker : Marshal, take the mermber from the I—Iﬂunc with the aid of
watch & ward staff.

(At this stage the Marshal carded oitt the orders of the Hon" ble Speaker)
(Members of the Indian National Congress Party continued speaking
withot pmmssmn and raisiig ‘slogzms in the well of the I-qusc )
Agriculture Minister (Shri Karan Singh Da]al) Sir, Iheg w mnvc-

That Riule 104 of the Rules of Procedure and Conduct of Busmcqs in um
House be suspended in its apphcauon to the moton. ;egardmﬂ smpem
sion"of Shri Dilu Ram.
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Mr. Speaker : Motion moved-

‘That Rule 104 of the Rules of l-"rocedure and Londuct of Busmass in the
",Housc be squended inits apphcauon o the motion rcgardmg sUSpEn-
sion of Shid Dﬂu Yam,

(Intertuptions and noise)
M. Speaker : Question is-

That Rule 104 ¢ the Rules of Procedure and Conduct of Business in the
" House e suspended in its application to the: MOLON rcgardmg SUSPEN-
ston of Shri Dilu Ram., ‘ :

The motion was carried, ‘
Agnmltum Minister (Shri Kacan singh Dalal) : Sir, I also beg to move-

T hat Shri Dilu Ram M. 1 Abe ‘sllﬂpﬁ'tldh‘:d from the service of this House

. for the mmamdcr of Lhe: Session for his misconduct, mogt irresponsible

. ‘pehayiour. unbemm mg of the member of the a.ugust House and his grossly
ﬂI‘iOl‘(flE:rIy‘ condued in the Huuae

Mr. bpe:aker H Mmmn moved-

" That Shri Dily ram, M.LA be suspended from the service nf tlm House
" for the remainder of the Session for his misconduct, most irresponsible
- behavions; nobecoming of the member of the august House and his gmf-:ﬂly
disorderly conduct in e House. ‘

{Inlerruptions and noise)
" Mr ‘-spea!cer Questmn is-

. That Shri Dily Ram, M.L.A. be SU‘\pﬂnde from the servics of this House
for the remxainder of the. &\mwm for bis misconduct, most T eaponmhle

_ ‘behaviour, unbecoming of the member of the angust House and his grossly
disorderly conduct im the Huu“w: \

T }‘se mcmun WS carried,
Mr. ‘Epeaker Shri Dily Ram 1, please: leave the House,
(At tms stage Shri D:lu Ram ML.A. left the House)
. (The Members of the Congress Party continued speaking without per-
Lo mlbsmu & rmsmg slogmls in the wall of the House)

%Ercsaa“rwn:r

aﬁwa \ﬂrq%r%ﬁ ﬁwﬁwm%aﬁﬁmﬁmmﬁﬁﬁmﬁmww
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ﬁgam%r Y, e FvE it % 41 i | Otherwise nothing wﬂl be recorded.
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. "y is for the first time in the history of the House that from the Business
. Advisory Commiftes, the Chief Minister walks oul with his members saying
that we have nothing o do and we would see i the House. This is a contempt™

sy oE A7 @A 51 This is a contempt of the House by Mr. ,Kﬁurshid;
. pecause he was telling a white lie on the floor of the House, H T ﬁ(féfr ¥
%ﬁ@mﬁﬁﬁﬁmwmﬂ?fﬁmﬁ%ﬂﬁﬂﬁ%l S fi S M
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1o speak. ‘

Mr: Speaker ! Thiy is queséions nour, Don’t go beyond the point.

Shri Bivender Singh ; Hon'ble Chief Minister ias come out with & new
isere. He has quoted an extract of the speech of Mr. Kburshid Abmed from the
yesterday's proceedings of the House. - e o '
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* Mr. Speaker : That.you can take up in the zero howr, ‘

’ 'Sh_ri Birender Singh : Why you have allowed the Chief Minister to
speak on this subject. S : A
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- transpired amorngst the members of the Business Advisory Committee, | must
 tell the same in the House. The Chief Minister has also come out with that,
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wh ¥ el ¥ R e wi s aw {97} The person who speaks withont the
pertmission of the Chair his/er version should not be recorded @R &1 F
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SHTIRB! YT R fE sy | zut g ¥ e T, 3o o, o & 9 Sl S Twon't
allow to disturb the House ip such a way .. (Noise & Interruptions), You all
please take your seats. - :
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*Not recorded as ordered by the Chair.
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Mr. Speaker : Pledse (ake your seat, (Nome & Intc,rrupnons)
Shri Birender Singh : Speaker Sir, * # ¥ ¥ %,
Stri Khurshed Almed : Speaker Sir, * * % * #
. Mr, Speaker : Nothing is to be recorded without my permissiqn.
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_Mr. Speaker : Capt. Sahib, you are nobody to decide whether it is
question hour or not. 1 may teil you, this is very much question hour. 3
e wedt & ¥l e E B s s e S W e wnd ) - div Tl
it Ay ST TSl FA H o o 2y ofET % ae At R s A
W G AT A B W we e o ST | A adye oy S A N
Now this is upto to you. (Noise and Inmrrupticim)
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110005 | Shri Birender Singh : I never use unparhameuwry languagc

Somecbody else may be in the habit of u‘smg that: Iamguagﬂ
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Mr. Speaker : I request all the members to maintain decorum in the

+ House and I seek their cooperation 0 continue with the questions hour.
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S s of By % ¥1 How can I over rule the rules,
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Shri Anil Vij ¢ I have been allowed by rhe speakcr 10 ask my question,
Please iet me ask my Question.

CL G e PR

Shri Bansi Lal ¢ Smi. Kartar Devi is casting aspcmon on le Chair, It
should be deleted from the record.

aﬁwma‘i:Uﬁﬁ?wéﬁ'%aﬂ%mm#ﬁmwm(ahvﬁmw)
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T G § mﬁmﬂ%ﬁﬁﬁm?{%‘éﬁaﬂ"«ﬁ%%aﬁh&ﬁﬁ!

ot =4t AW ¢ Srere wheg, mﬁmaﬁwaﬁrmﬁqﬁwﬁwﬂk
aﬁmaﬁﬁaﬁ%ﬁaﬁaﬂrﬁ gl swatrm#r%afﬁm?ta%ﬁﬁmm&@': e
4%5##aﬁa”rwﬁ"fzmmné ﬂ‘:qﬁwawﬁ%?m

_ (Noise & Interruptions)
Mr. Speaker : Please take your seat
Canal Based Water Supply Schere for Amibala Cantt’
*429. Shri Am} V“j Wﬂl Lhe Mmmer mr Pub[:c I-Iaalm be pimsed w0
.swrem ‘

(@) whemer there is any pmpmal under mnmderatmn ot the Govt. (o
constructa Canal Based Water Hupply %clmme for Ambal.l( antt.,
and :

LB if 50, the time by whmh the said scheme is lxkely {0-be materiul-
ized ? .

"Not recorded as ordered by the Chair.




(15)19 witamr Feum a9 {22 9, 1997

o e 1 (2 SO A )

(®) W E,

(a) %Wﬁ?%ﬁﬁm%mﬁéﬁﬁaﬁmwﬁmww,%
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aﬁﬁﬁaﬁm=M&q€1ﬁ,ﬁmﬁamﬁnwﬁ?&mﬁwwmﬁf§ﬁwﬁ
Gi‘rawammerﬁfﬁ%wﬁr@m{'mm%ﬁﬁﬁﬁwﬁm%ﬁﬁgﬂaﬁ%
ﬁrﬁﬂﬁfm%aﬁﬁmw%@xsﬂ%mﬁsﬁmfﬁﬁaﬁwmmﬁmﬁﬁl
%‘:;ﬁﬁamﬁ?wagmﬂmsﬁquwmwﬁmﬁmﬁwﬁﬁm
e ¥ uE o O SRR A ¥ (i ud =RawE) (At this stage e

Members of the Indian Natiopal Congress Party continued speaking without
permission.) o

w104 T TG SO e S dal ¥ e o R

At fivg o+ T T, e e ek et ¥ ()

Mr. Gpeaker : Mr. ‘Runé, Please take your seat, ‘

st sp R Ton ¢ TVRT e, ST AN AR AT

Mir. Speaker : No please take your seat.

& T EE ¢ T T, A8 TS o W A o T | s
3 s oy ey o &1 Sir, You may see their intention. What is their iniention 7

Mr. Speaker : 1 would request you all 1o please take your seats., (Noise
& Intetruptions), )

Shri Jai $ingh Rana : Mr, Speaker. Sir .. (Noise & Interruptions)
Agriculture Minister (Shri Karan Singh Dalal) - Sir T beg to move-

That Rule 104 of the Rules of Procedure and Conduoct of Business in the
House be suspended in its application to the moton regarding sospeti-
sion of Shri Jai Singh Rana.

Mr. Speakﬁ : Motion moved-

That Rule 104 of the Rules of Procedure and Conduct of Busitiess in the
~ Hosgbe. suspended in its application Lo the moton regarding suspension
~ of Sori fai Singh Rana. o ‘
Mr. Speaker i Question is-
That Rule 104 of the Ruies of Procedure and Conduct of Business in the
House be suspended in its apphication o the motion tegarding suspen-
. gion of Shri Jai Singh Rana.

The motion was carried
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- Agriculture Minister {Shri Karan Singh Dalal) : $ir, Talso beg to move-

That Shri fai Singh Rana, M.L.A. be suspended from the service of the
House for the remainder of the session for his misconduct, most irre-
sponsible behaviour, unbecoming of the member of this august House,
and his grossly disorderly conduct in the house.

Mr. Epeaker : Motion moved-

That Shri Jai Singh Rana, M.L. A. be suspended from the service of the
House for the remainder of the session for his miscopduct, most irte-
sponsible behaviour unbecoming of the member of this august House,
and his grossly disorderly conduct in the House.

Mr. Speaker : Question is-

That Shri Jai Singl Rana, M. L.A. be suspeaded from the service of the
House for the remainder of the session for his misconduct, most irre-
sponsible bebaviour unbecoming of the member of this august House,

and his crrossly disorderly conduct in the House.

The motion was carried,
Mr. Speaker : Shri Jai Siugh Rana may please leave the House, -
(At this stage Shri Jai Singh Rana left the House)
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Constraction of Water Course
#356. Shri Nafe Singh Rathee : Will the Minister for Public Health be
pleased 1o state the time by which the water course tor brnging canal water to
the water works of Jasaur Kheri (Rohtak) is tikely to be constructed 7
o ey sl () oT ag) < o R ¥ fem SR (w?ram.%m'ﬂxmﬁ
e &) 7 el ardy w8 0t o R 2Rl 30 T, 1997 8 b B ol TS
zl
Setting up A Sugar Mills at Beri
=377, Dr. Virender Pal Ahlawat : Will the Minister for Cooperation be
pleased o state whether there is any proposal under congideration of the
Goveroment to set up a Sugar Mill at Beri i :
e A () oA Tw) « W, e S

Construction of Roads
+435. Shri Ramphal Kundu : Will the Minister for Agriculiure be
pleased to stats the time by which the following roads of Safidon copstituency
are likely to be repaired -— ' : '
¢y Hoshiarpura to Kalawati; and

(o Saﬁdo‘n-‘cami.l to Bus S1and?
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Allotment of Industrial Plots

*423. Shri Bhagi Ram : Will the Minister for Industries. be pleased o
slate the district wise number of Industrial Plots allotted by the HSIDC during,
the period Fst June, 1996 to 31st Janvary, 1997 in the ﬁtatc 1

vy Y (= o o ) - wm%ﬁ%ﬁmwwﬁﬁrﬁmhm%m
ZZWaﬁTlﬁﬂﬁﬁmﬁzaﬁn&iﬂwﬁwmﬁwgﬂw%

o ﬁ’»‘r«‘fﬂﬂwm t?-ﬂit%ﬁ L

LIl L FIEIT‘ HEqT

1 wEmE 1% 6

2. wieEm 0 -1

4 whom a0 -

5. R 4 |
FA A I SR I R

Water Supply Scheme.

"’357 S5hri Nate Smgh Rathee : Will the Minister for Public Health be
pleased to state the time by which the construction work of the water supply
scheme in village Loharheri (District Rohtalr) is likely to be completad ?

T = 1=l (2 W AR - (\mﬁww%ﬁm%}aﬁrm‘
ﬁﬁsr{%rwsz%m:?rfamwm%t ﬂmﬁﬁ%ﬁquﬁmzﬂ—m%wﬁ
s T ¥ o

Construction of Roads : .

*436, Shri Rarﬁphal Kundu : Wiil the Minister for Agriculture be
pleased to state the time by which the construction work on the following roads
. of Safidon constitvency is likely to be started :

() Village Budakhera to Kalwa;
(ity Village Gangoli to Kharak Gagar; and
(i)  Village Harwa to Bhagkhera 7

it qeft (i ol R s - A 1997-98 H 57 agwi % Fior 3 st gl
Ty iy Rygors did ¥ i w8 3
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Payment of Dividend

#3413, Dr. Virender Pal Ahlawat : Will the Mm:atu: for (,mpcratmn be
pleased to state— ‘ ‘

{a) the total amount of Share Capztal of the farmers credited with the”‘
Haryana Staté Primary Land Dc.ve:lﬂpmmlt Bank upto December,
1996;

{b)  the rate at whxch the dmdend ig bamg paid o t.ha fanners A5 Te-
ferred 10 in paﬂ: () above; ‘

{¢) the dividend that comes on the above said amount from Novem-
ber, 1996 to 1994; and ‘

(d) whether the payment of the said dividend is being paid to the
farmers regularly: if not, the reasons thereof ?

sl o (=h T e )
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@:%qaamw%@ﬁ%‘rht#mgs#ﬁwmzv m@ﬁ@ﬂww
Ta"ama?r’@hzﬁ%ﬁiﬁwwr%i :

Amount spent by HLR.ID.E.

#3093, Shri Jai Singh Rana : Will the Minister for Development &
Panchayats be pleased (o state the districtwise details of the amount spent from
the H.R O.F. during the year 1995-96 to-date ?
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Interim Reply-
, D.0. No. DMA7/Spl.
"KANWAL SINGH T D(’:velc}pmsent & Panchayats Minister,

, Haryana Chandxgarh .

Da,tc,d 19 7-1897

Subject : Starred Question No. 393 as!r?a' by Shri Jai Smgh Ram M I,.A
. regardmg amount spent by HRDFAR. '

Dear Sh, Chmhan

Quesuon —

*393, Shri Jai Singh Rana, MLL.A. : Will the Minister for Dei?e}oprhﬂnt
... & Panchayats be pleased to state the-district-wise details of the amount
. spent from the HRDF during the year 1995-96 to.date 7 ‘

The above question has been fixed for July 22, 97.

2. In this connection, it is submitted that HRDT Board has released a2

sum of Rs. 4848 lacs during the year 1995-96 for various rural developmental
schemes/works t0 all the districts of the State. Out of this amount, utilization
Certificates for Rs. 365 lacs have been received. Similarly, during the vear
1996-97 and 1997-98, asum of Rs. 3075 lacs and Rs. 178 lacs have been released
respectively but no wilization certificates have bwn recelved. The execution of
works Hes with the field agencies,

3. The mformation regarding the amount actuallv spent by the above
executing agencies is available with them and its collection in such a short

span of period is not possible. It is, therefore, requested that at least two weeks

time may kiodly be gravmied so that desired information is mllected from the
field apencies.

¥

© With best regards. B
Yours Sincerely,
Kanwal Singh
Shri Chhatar Singh Chauhan,
The Hon'ble Speaker,

. Haryana Vidhan Sabha,
Chandigarh.”

. Shri Jai Singh Rana, MJEL.A., , vxdc Quasuun No. 393 asked r_he followmg
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Mr Speaker Now Shra Birender Singh will gpeak and he may please
comlude within 10 minutes. {(nterraptions)

st 5t TiTE T + o TR, a-mmaé‘*w%féamaﬁraﬂ&mﬁ SR
fx‘ﬁﬁ%ﬁmﬂwi(ﬁlﬂ)

Mr. Speaker.: T request all the members to listen Shri Birender Singh.
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Shri Rirender Singh : Sir, | have aright fo speak. Lmust give the expla-
natmn 1(5 c;atﬁfy the House abont whatever has been said, (Interriuptions)
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Mr. Speaker : I again request all the members not o Ineerm pt
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Shri Birender Singh : If it i5 50 then this matter can be broyght to the
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' WWI It iy not gmccful

R - ety gaitE e o ¥ 3T ("hmf Minister wa].ks out
from the meeting of the B.A.C. with his members. That was beyond the fact
‘and that portion snust be deleted, Co

Shri Birender Singh Mr. “}pcaker Lam not castmg asperqmn on the
Chair, This I am clarrifying sir. :

Mr. Speaker : Ch. Birender 'Smgh I, Pleaqe take your seat.

- off iz e Fﬂﬁﬁ'{' R, S 78 T W that I am casting aspumon on the
Chair.

o s sl A g, w@wgn%rﬁmﬂ‘cﬁ%a?wwﬁ%lmﬂ
q&ﬁaeﬂ%wsﬂ t wg g s & div wotio W E 1 gl R s W S A
Y that was with reference to B.A.C. meeting. That has been expunged and
that was most unfortunate, You should ot hawve utterer_l 'aomethmg whmh did
not happen in B A.C mecting, ‘

Shri Khurshied Abmed : But thére should not be any debau, on that
point when the same has been expunged. '

Shri Bansi Lal : Thatis right Sir, lhat: there should not be any dc,bate on
an expunged portion but he has certainly misled the House. (Noise &
Interruptions). He has tried to mislead the House by making wrong statement
on thc Moor of the House,

Shri Kburshid Aimed : Speaker Sir, the Ieadcr of me, House has misiead
the House by violating the Constitution

A e W W 8 ar e s S,

B oy o wed E A G A 8w

off v S deTodio. ﬂﬁﬁﬂ%ﬁ%ﬁﬁ@éﬂﬂf?ﬁbccmsﬂhm
pomon has bcen prunged

- Shri Khurqlurl Ahmed ’Ihar has betm expunged ‘%‘u‘ but thers should
be o debate on that, .

‘ E:hri Birender Smgh Mr: Speaker, Slr 1 am starting afresh because the
IEclm,atmn Minister lias reférred about the-articles of the Constitation,

Mr. Speak&r H ("‘h ‘sahxb you plea.sa conclude YOur pomt within ‘5
minutes. L
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Shri Birender Singh : Speaker Sir, Prof. Ram Bilas Sharma bas raised
very important point and he referred to article 212 and 213 of the Conglinution.
I would also Jike to refer those articles. AT %9 ¥t ol o op(qg 31 0 § S
o w1 {ER)

Shri Sat Pal Sangwan : [ am more Yterate than Ch. Birender Singh. He
is very much educated but he cannot say other merbers 4s Unpadh. T can show
my certificates and he should also show his certificates than you can judge as
to who is more educated. ‘

Shri Birender Singh : Who is educaied and who is not educated this is
not the question here and I had not said this thing about any particular member.

Shri Sat Pal Sangwan : You had said this thing pointing at me:.

Shri Birender Singh ; No, No, | had not said anything against you.
(Noise & Interruptions). Article 212 of the Constitution of India is very ¢lear, It
SHYS-

“Validity of any proceedings in the Legislatore of the State shall not be
called in question on the ground of any alleged irregularity of
. procedure..” . '

¢

Shri Sat Pal Sangwan : Speaker, Sir, please ask Shti Birender Singh to
tell us what he wants {0 say. :

Shri Birender Singh : Speaker, Sir, I must say that by inciting, he has
improved. He has started bebaving well. That is good.

Shri Ram Bilas Sharma : Speaker Sir, our constitution does not say
anything about illiterate and literate.
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. Shri Ram Sharma : Speaker Sir, 1 again repeat our coustitutional
provisions as contained in Article 212 of the (?onstitutim_.n_,.??ﬂ‘c‘m T, HET W
s e T B | e G snfet e Y B Rt A % | e e o well @t
A ¥ ag or ¥ e TEm B T vl W e T yomm i m il =
R w1 T T B %1 Article 212 of the Constilution provides that the
conrts should not inguire into the proceedings of the Legislature of the Sute.
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Shri Birender Singh : Speaker, Sir, my submission is VEry clcar { have
gone through the provisions of Article 212 of the Constitution. Tt says in the
case of procedure bof whatever we were saying bhere yesterday, that was very
clear that convening of the House is ilisgal because this Government haq
promuigated two ordinances when the House was in Session.

Agricalture Minister (Shri Karan Singh Dalal) © Spaakc,r bu why not
he also po to the court and argue the matter in the court ? Why is he w:mtmg the
tie of the House ? He should go o th(: court and argue there. R
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Shri Sat Tal Sangw:m Sir, You also know whal Shri Birender bmgh
has done in the past | T
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Shri Sat Pal Sangwan : Today be is with Ch, Bhajan Lal: Néxt day he
will be with Bhupinder Singh Hooda. He is changing his party again and again.
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M. Spealer : Hcm "ble Members, now the dxscus-smn and votmg on the
excess demands over grants and appropriations for the year 1992-93 will take
. place. As per the pagt practice, in order 1o save the time of the House all the

demands on the order paper will be deemed to have been read and moved
together. The Hon ble Members can discuss any demand but they are requested
v mdlcalc the demand pumber on which they wmh to raise dnsdussmn

That a grant of asum’ not exceeding Rs. 4,835,152 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1992-93 in respect of Excise & Taxation.

That a grant of a swm not exceeding Rs. 14,79,07,270 be made to
regularize the charpes alréady incurred in excess of the grant voted by
the Legislative Assembly for the year 1992-93 in respect of Finance.

“Thata g'mm‘df a-sum not exceeding Rs, 23,23,930 be made to fegularise
- the charges already incumed in excess of the grant voted by the Legislative
Asserably for the year 1992-93 in respect of Buildings & Roads.

That a grant of 4 sum not excecding Rs. 8,190,832 be made (o regularise
- . the charges already incutred in excess of the grant voted by the Legislative
Assembly for the year 1992-93 in respect of Medica! & Public Health.

That 4 graet of a surm nm; excoeding Rs. 6,01,355 be madé io regularise
"+ the charges already ncurred in excess of the grant voted by the Legislative
Assembly for the year 1992-93 in respect of Food & Supphes

: That a grant of 3 sum not exceeding Rs 15,25, 04 637 be made to
- regularise the charges already incurred in excess of the grant voted by
~the Legislative Assembly for the yeai 1992-93 in respect of Irrigation.

' "That 2 grant of 2 sum not exceeding Rs. 3,81,000 be mide to regularise
the charges already incurred in excess of the grant voted by the Legisiative
Asr,embly for the year 1992-93 in respect of Industries,

1 hat a grant of a sum not exceeding Rs, 1,17,78,792 be made 10 ragulansa
- the charges already mctired in excess of the grant voted by the Legislative
© Assembly for the year 1992.03 in respect of Transport_

{No member mse o speak)

M. Speaker : Now I shall put varicus demands 10 the vote of the House.
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- Mr. Speakei : (uesiion is-

* That 2 grmt of a sum tiot excoeding Rs. 4,85,152 be made to regularise

the charges already incurred in excess of the grant voted by the Legistative

‘ Aaaembiy for the year 1992-93 in respect of Exmse &. Taxation.

" That a gram: Df a sum not exceeding Rs. 14 7‘9 ()7 270 be made to

regularise the charges already incurred in excess of the grant voted by

. the Legislative Assembly for the year 1992-93 in respect of Finance.

The motion was carried.

M Speaker : Question is-

" "That a grant of a sum not exceeding Rs. 23,23,5930 ll)e‘made' 0 féguiaris&

the charges afready incurred in excess of the grant voted by the Legistative

+Assembly for the year 1992-93 in respect of Buildins & Roads.

The motion was camed

. er. Speaker Qucsuon ig-

. Thata grant of 2 sum not exceeding Rs. 8,10,832 h(, made 0 regularise

. the charges already incurred in excess of the grant voted by the Legislative

Aa.smmbly for the year 1092-93 in respect of Medical & Public Health.

“The mmmn WS camec:i

' Mr. Speaker Quesuon is-

thata grant of 4 sum ot exceeding Rs. 6,01,355 be made to rc,gulanse

the charges already incurred in excess of the grant voted by the Legislative

 Assembly for the year 1992-93 in respect of Food & Suppbies .

. That 'a,, grant .of a sum nDt.éxceeding Rs. 15,.25,04.637 be made to
© regularise the charges already incurred o excess of the grant voted by

the Legislative Assambly for the year 1992-93 in respect of Irigation.

' "'I‘hat: a grant of a;smn not exceeding Rs. 3,81,000 be made 1o regularise

~ the charges already incwred in excess of the graot voted by the Legislative

- Assembly for the year 1992-93 in respect of Industries.

" The motion was carried.

Mr. Speaﬁei": Quesﬁon ig-

" ‘Thatd grant of 2 sum ot exceeding Rs. 1,17,78.792 be made to regularise

' the charges ajr&ady iricurred in excess of the grant voted by tha Leglsl.a,uve

Assembly for the year 1992@3 in respect of Transport,

The motion was carried.



TR G _ (15)27
I

Mr Speaker : Hon'ble members, now the Town and Counu'y Planning
Minigter will move & resoluton,

Town and Country Planaing Minister (Seth Sri Klshan I)ass) Sir, 1
beg to move-

That this House recoramends o the State Government that appmpﬁaic
steps be taken to approach (he Coentral Government that Urban Land
(Ceiling & Regulation) Act, 1976 be suitably amended or replealed as
per provigions of Artiele 252(2) of the Constitution of India in the event
of its repeal, it tnay be left to the individual Stale Government to enact
suitable legislation as per their local needs. o

M. Speaker : Motion moved-

That this House recommends to the Staw Gavcnunent that appropnate
steps be taken to approach the Central Government that Urban Land
{Ceiling & Regulation) Act, 1976 be suitably amended of replealed as
per provisions of Article 252(2) of the Constiatiots of India and in the

- event of its repeal, it may be left 1o the individual State Government to
enact suitable legislation as per their local needs.

Mr. Speaker : Question is-

That this House recommends to the State Government thai appropriate

steps be taken to approack the Central Government that Urban Land

“(Cetting & Regulation) Act, 1976 be suitably amended or replealed as

.per provisions of Article 252(2) of the Comstitution of India and in- the

. event of its repeal, it may be left to the individual State Government to
enact suitable legislation as per their local necds,

. , - The morion was carried ,
(At this stage Hon’ble Deputy Speaker occupied the Chair)

R w iR fdef e, 1007
Mr. Députy Speaker : Now, the Chief Mitister will ‘méroditce the

Haryana State Electricity Rcform Blll 1097 dnd also move the mm,mn for its
cuns:derahon

" Chief Minister (Shri Bansi Lal)  'Sir, T introduce the'Haryan‘a State
Fflacmeﬂy Reform Bﬂl 1997, S o

o1 aiqo move-

That the Hﬂryaﬂa State Elecmmty Rﬂt‘orm B111 be taken mm Gﬂﬂ‘ildﬁrv
atmn at once.
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Mr. Deputy Speaker : Motioo mmred—

Thay the Haryana Stam Elccmclty Refmm Bill be taken into congider-
ation at'once: v
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Mr. Speaker : Question is- '

: That the Hawana btatc slecmuty Reform Bill be taken nto ccms1de'ratmn
at once. :

, ‘ " The motion was carried. :
. My, Speaker : Now the House will considar“the Fﬁﬂ- clause by clanse,
| ‘"vuh Clause {2) of Clause 1 :
. Mr ‘ipeaker Question is- ‘
o That auhwciausc @) of clause 1 stand, pan of the Bﬂl
M The motion was carried
N $ub-Clause (.'y) of Clausé 1
[ Mr Speaker Question is- ‘ :
) l”hat sub clamise (3) of clause 1 stand part of the Bm
e e e ’L&e inotion.was. carried.
o dwEE 1.5 o Llause 2
| M. Speak&r Quemon s N
That Clanse 2 stand paﬂ of the Bill.

R EM‘.‘ “i.\‘

" The motion was carried. -
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‘ Clanse 3
Mr. Speaker : (Question is-
That Clavse 3 siand part of the Bill.
The motion was carried.
Clanse 4
Mr. Speaker : Question is-
That Clause 4 stand part of the Bill.
The motion was carried,
Clause 5
‘M. Speaker : Question is-
That Clause 5 stand part of the Bill.
' The motion was carried.
) ‘Clause 6
M. Speaker : Quastion is- ‘
That Clause 6 stand part of the Bill
' The motion was carried,
Clause 7
Mr. Speaker : (Question is-
That Clause 7 stand part of the Bill.

The motion was carried,

Clause 8
M. Speaker : Question is-
That Clause 8§ stand part of the Bill,
The motion was carried.
‘ Clause 9
Mr. Speaker »Question is- . |
That Clavse 9 stand part of the Bill.
 The motion was carried.
Clause 10
Mr. Speaker ; Question is-
That Clause 10 stand part of the Bill.

The motion was carried.

"
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. Clawse 11
Mr. Speaker : Question is- ‘
That Clavse 11 stand part of the Bill,
The motion was carried.
| Clause 12
Mr. Speaker : Question is-
That Clause 12 stand parl of the DBill.
The mation was carried.
Clause 13 |
Mr. Speaker : Question is-
That Clause 13 stand part of the Bill.
Fhe motion was carrisd,
Chanse 14
Mr. Speaker : Question is-
‘Ihat Clause 14 stand prart of the Bill.
The motion was carried.
Clause 15
Mr, Speaker :'Qpesﬁim is-
That Clavse 15 stand part of the Bill.
The motion way c:drried.
Clause 16
Mr. Speaker : Question is-
That Clause 16 stand part of the Bill.
The motion was carried.
Clause 17
Mr. Speaker : Question is~
That Clause 17 stand part of the Bill.

The motion was carried.

. Clause 15
M. Speakey : (Juestion is-
That Clause 18 stand part of the Bill,

The motion was carried,

Clause 19
Mr, Speaker : Question is-
That Clause 19 stand part of the Bill.

The motion was carried,

(22 T, 19%7
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Clauses 20 to 57
Mk, Speaker : Question is-
That Clauses 20 o 57 stmd part of the Bill.

The motion was carried.

Schedule
Mr. Speaker ; Question is- .
That Schedule be the Schedule of the Bill
" The motion was carried.
Clauge ¥

My Speaker : Question is-
That Clause | stand part of the Bill.

The motion was carried.

Epacting Formula

M. Speaker : Question is-
That Enacting Formula be the Enacting Formula of the Bill.

The motion was cdrried,

Tithe '
Mr. Speaker : Question is-
That Title be the Title of the RBill,
- The motion was carried, ‘
- Mr. Speaker : Now the Chief Midister will move that the Bill be passed.

Chief Minister (Shri Bansi Lal) : Sir, | beg to move-
That the Bill be passed,
Mr. Speaker : Motion moved-
That the Biil be passed.
Mr. Speaker : Question is-
That the bill be passed

The motion was carried.
Mr. S:peakei' : Now the House is adjowped 11 9.30 A M. iomorrow,

Ts - ~[*12.00 hours ] (The Sabha then * adjourned tili 9.30 A.M. tomorrow the 23rd
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